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Inclusion of Communities in STs List in Assam

*4. DR. (Shrimati) JOYASREE GOSWAMI MAHANTA: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) Whether it is a fact that the proposal for declaring Koch-Rajbonshis
and five other communities for inclusion in the list of Scheduled Tribes of
Assam is pending with Government for decision;

(b) If so, what is the present status of the proposal;

(c) Whether it is also a fact that the said proposal has been recommended
by the Parliamentary Select Committee appointed for the purpose; and

(d)If so, whether Government propose to amend the list of Scheduled
Tribes for Assam immediately?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) Yes,
Sir,

(b) The proposal is under consideration in accordance with procedural
formalities as approved by me Government on 15.06.1999.

(c) Yes, Sir,

(d)Process of revision of lists of Scheduled Castes and Scheduled Tribes
is on, however, no time frame can be given.

DR. (Shrimati) JOYASREE GOSWAMI MAHANTA: Sir, I would like
to know, (a) whether it is a fact that the proposal for declaring Koch-Rajbonshis
and five other communities for inclusion in the list of Scheduled Tribes of
Assam is pending with me Government for decision, (b) if so, what is die
present status of the proposal. Regarding part (b), I would like to ask the
Hon'ble Minister concerned as to what are those procedural formalities which
were approved by the Government on 15th June, 1999.
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DR. (Shrimati) JOYASREE GOSWAMI MAHANTA: Regarding part
(d), I would like to know whether there are any special schemes for the
development of SC/ST people in the insurgency-torn Assam, in the near future
and, if so, what are those schemes?
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DR. ARUN KUMAR SARMA: Mr. Chairman, Sir, I would like to know
from the hon. Minister the names of those communities of Assam which are
under the active consideration of the Government for inclusion in the list of
Scheduled Tribes. The second part of my supplementary is this. Koch-
Rajbonshis were declared Scheduled Tribes by an Ordinance in the month of
February, 1996. This Ordinance was repromulgated on several occasions.
Ultimately the Ordinance lapsed after the Select Committee gave its opinion.
One complication has arisen. Koch-Rajbonshis were originally in the list of
OBCs. When they became Scheduled Tribes by an ordinance, they enjoyed
the status of Scheduled Tribes. But when the ordinance lapsed, they were
neither in the list of OBCs nor in the list of Scheduled Tribes. This problem
has been communicated to the Government of India. I would like to know
from the hon. Minister whether the Government of India has taken any decision
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in regard to the status of Koch Rajbonshis. Sir, there is a need for a fresh
ordinance or a new Bill to be introduced for inclusion of these communities
including Koch-Rajbonshis in the list of Scheduled Tribes.
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SHRI DRUPAD BORGOHAIN: Sir, several ethnic groups of Assam
particularly Koch-Rajbonshis, Moran, Mattack, Tai Ahoms and tea garden
tribes have been demanding for the last several years that they should be
included in the list of Scheduled Tribes. The Select Committee has already
suggested that these communities should be included in the list of Scheduled
Tribes by amending the Constitution. If these communities are rescheduled as
Tribes, then a majority of the people of Assam, would become tribals. Then
Assam can be declared as a Tribal State. I would like to know from the hon.
Minister whether the Government is prepared to do that. I would also like to
know from the hon. Minister whether they are trying to reschedule all these

ethnic groups of Assam so that they can get the protection of Assamese
nationality. Are you going to declare the State of Assam as a Tribal State?

ﬁwm ;lsgeld?%‘él&cmw B BT B FARIT &b IR H T8
3T Sy H Ul Rwas T8 & U | ¥l T 60 & B RpHeeH
qrferamiest
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MR. CHAIRMAN: That question does not arise... (Interruptions)
i} TerEl: 37 STa19 H W €1 I8 FaTdl § Yo I8

MR. CHAIRMAN: No this does not arise out of the question. This
question is regarding the North-East. Now, Shri Balwant Singh Ramoowalia.

SHRI BALWANT SINGH RAMOOWALIA: The question of inclusion
of Koch-Rajbonshis was taken up in 1996. Four Ordinances were promulgated,
and all of them lapsed. Later on, a strong wave of resentment was there against
the very basis of inclusion of the Koch-Rajbonshis into the list, because the
Koch-Rajbonshis do not fall within the parameters, which are laid down by
the Constitution and also of the Commission for SCs and STs* proceedings.
Will the Minister think of keeping in view the standard of living, the richness,
the social supremacy, which is being enjoyed by the Kdch-Rajbonshis a as to
totally drop the Koch-Rajbonshis from inclusion in the list?

Y U ST HF ISR F forg Wi fseen e fireh 2, sarge
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T The question was actually asked on the floor of the House by Shri J. Chitharanjan.
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